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CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAb 

O.A.NO.251/93. 	 Date of Judgernent 14.9.1993. 

Between: 

p 

H. Prahallada chary 

And 

Assistant superintendent of Post 
Offices, Gadwal sub Diyisidn. 

The Superintendent of Post offices, 
Mahabubnagar Division, 
Mahabubnagar District. 

Applicant 

Respondents 

Counsel for the Applicant : Sri K. Venkateswara Rao 

- 	 Sr. CGSC 

I, 

CORAM: 

The .Hon'ble Mr.Justice V.Neeladri Rao: vice_Chairman 
I. 

The Hon'ble Mr. P.T. Thiruvengadam, Member (Admn.) 	- 

J u d g e m e n t 

As per the Hon'ble Mr. Justice V. Neeladri Rao, 
I Vice-Chflrman. 

This O.A. was filed agóinst order dt. 2443 

whereby the applicant was placed on put off duty by 
of 

Asst. SuperintendentPost Offices, Gadwal. The main 

contention of the applicant is that the Asst. Superin- 

tendent of Post Offices is not empowered to pass an order:' 
putoff 

placing EDBPM staff on1duty. ,EDA Conduct and serv.ice 
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Rules layj down that pending an enquiry into any 

complaint or allegation of misconduct against an 

employee, the appointing authority or the authority 
the 

to which/appointing authority is subordinate, may put 

him off duty. It also provides that in case1% involving 

fraud or embezzlement e employee holding the post of 

EDBPM or the posts specified in the schedule may be 

put off duty by the Inspector, of Post Offices under 

immediate intimation to the appointing authority. 

not 
2. 	It is/iricontroversy that Superintendent of Post 

Offices is appointing authority in regard to the EDBPM. 

Even the impuCk,ed  order dated 4.3.93 discloses that the 

applicant was placed on put off duty in pursuance of 

D.O.Letter No.B2/374 of Superintendent of Post Offices. 

The said D.O. letter is placed before us; It shows that 

the Superintendent of Post Offices, t4ahabubnagar instructed 

the Asst. Superintendent of Post Offices, Gädw'al to.-pläce 

the applicant on put off duty. Henrc hi, rare4n 

impugned letter dated 4.3.93 along with D.O.Letter No. 

B2/374 dt. 3.3.93 of the Superintendent of Post offices, 

Mahabubnagar1  k can be stated that in sitsi.s-t-ence 

it is the Superintendent of Post Offices who ordered 

for placing the applicant on put off duty. Hence it 
the 

had to be held that it is,'competent authority who 
a 

placed the applicant on put off duty. 

3. 	In the above view, there is no need to consider 
OA 

had)to whether the order placing the applicant on put 

off duty is for embezzlement. _au.t- hedmentioned that 
.4... 

in the cdu•nter it is stated that the impugned order 

was passed for the alleged embezzlement on the part 

of the applicant. But the learned counsel for the 

.1 
	

applicant hvehemently argued that there was no 

embezzlement on the part of the applicant and he merely 

submitted that if there was shortage of money during the 

WINUMMOW  



-3- 

period of substitute, he is prepared to pay the same. 

Anyhow, there is no need to further advert to it as we 

already held that, in fact, it is the Superintendent of 

post Offices, Mahahubnagar who passecLthe order placing 

applicant on put off duty and the Asst. Superintendent 

of Post Offices merely carried out that order by passing 

the impugned order. 

4. 	It had to be noted that even though the applicant 

was placed on put off duty *c more than 5½ months back 

the charge memo wasnot yet issued. it is not the 

case of the respondents that the investigation is not 

yet over. Hence in the circumstances 1the respondents 
are directed toecpedite the enquiry and it it cdnnoc Ut 

disposed by the end of january, 1994, the applicant is 

free to move this Tribunal, es-per--the--impugned order 

.4t-4-s-3-rt991 in order to consider whether there will be 

any justification for further continuing t1aat orercL-L3 

5. 	In the result the Q.A. is dismissed. No costs. 

Dictated in open court. 

I (P.T. Thiruvengadam) 	 (v. Neeladri Rao) 
4 	- 	 Member (A) 	 Vice-Chairman 

dated 14th september, 1993 4ty Reg-islIt 

To 
The Assistant Superintendent ofpost Offices, 
Gadwal Sub Division, Gadwal, Mababubnagar fist. 

)cmv 

The Superintendent of Post Offices, 
Mababubnagar Division, Mahabubnagar Dist. 

One copy to Mr.K.venkateswara Rao, Advocate, CAT.Hyd. 
One copy to Mr.N.R.1vraj, Sr.OGSC.CAT.Hyi. 

5© One copy to Library, cAT.Hyd. 
6. One spare copy. 
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Allow. 
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TYPED BY 	 2AR&6 13Y - 

CHECJD BY 	 APPROD BY 

I 

IN THE CFNTRAL ADMINI STRATI\JE TRI8TJNj 
HYLERABAD BENCH AT HYDERABAD 

THE HUN' BLE MR.JTJSTICE V.NEELADRI RAO 
VICE CHAIPIvjM 

THE HQN'BLE MR.AJB.GORTHI :MEMBER(A) 

4D 

THE HON 'BLE MR.T/.CHANDRJSEYJ1AR REDDY 
1., 	MENBER( Jn) 

AND 

THE HON'BLE MR.P.T.TIRWENGAJ,M(A) 

Dated: \k-1993 - 

eReecuwNENT: 

N .A ./R.A ./C. A No 

in 

O.A.No. 	k- 
T.A.No. 	 (w.p• 

-- 	
-. Can17

1 

P •iocr1893  

'thEiAnAb 14t r  

a 




